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Disciplinary proceedings were initiated against

the petitioner by giving a charge memo. ' That took place om

19.09.1984. On 19.7.1989, the present 0.A. was preferred
in this Tribunal containing a number of prayers. fs

material they are:—

{i} The chargesheet d;ted 5.11.1984 be quashed;
(ii) The order dated 19.9.198% with regard to

' common proceedings be quashed;
(iii) The order dated 28.8.198é appointing the

Enquiry Officer be quasheds
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{iv) The enquiry proceedings under Rule 14

CCS(CCA? Rules may be quashed.

On 21.7.1989, ap ex-parte interim order was
granted to the effect that the respondents would not proceed

- & . . j . .
with the enguiry. . The said interim order continues to

cperate even now.

It appears that- during the pendency of this
application in this Tribunal, the petitioner retired from
sepvice. It _also appears,that in view of the interim order
passed by the Tribunal, action could not be taken under Rule
9 (7 of Central Civil Services (Fension) Rules. Qdmittédly,

"- ’ be disciplinary pr‘qceed:’mgs WEPe initiated by  an
agthority“inferior in rank to the President. - In view of the
retiﬂemént of the petitioner, proceedings can not  continue

without any order of the president under Rule 9(2) of A9 T

(Fension? Rules.

The Funishing Authority shall forward the matter

to the President of fndia under Rule 9 as expeditiously as

possible but not beyond a period of one month from the date :

.'- of receipt a certified copy of this judgement. Thereatier,

the Union of India shall pass orders as expeditiously as

possible but not a period of three months from the date of

the receipt of the papers from the Funishing Authority. In
case the President decides to drop the proceedingsﬁ that

will be the end of the matter. 1+, however, the Fresident

directs that enquiry should go on and eventually an order of

punishment is passéd against the petitioner, it will be open
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3? R it to raise all pleas which have been raised in

this application before an appropriate forum. We make it

clear that we are nolt expressing any opinion on the merits

of the reliefs claimed in this application.

With these directions, this application is

N /
disposed of finally. There will be no order as to costs.

Interim order passed on 21.7.1989 is vacated.
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